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3. The applicant contended that tne respondents
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the Meeting held on 6.6.1587 by the Principal secretary
of Education regarding grant of selection grade to PGT
who are officiating as Vice-Principalis. These are
reproduced as follows:-
Following were present in the meeting:—
1. Principal Secretary, cducation (In Chair)
z. J.D.P.{Admn. )
3. J.D.E.{Finance)
4. D.C.A.{Edn.)
5. 0.5., Secretariat Branch
8. 5.5., Estt-II Branch
7. Representatives of G.3.T.A.
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